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(b) whether the amount of subaidy is 
paid by the Central Government or State 
Governments; and 

(c) the States in wbicb bOusing Scbeme 
for Scheduled Castes and Scheduled Tribes 
is beiDg implemented and the amount of 
subsidy granted in those States so far by 
the Central or State Governments? 

11IE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFAItE 
(SHRIMATI PHULRENU GURA): (a> 
The Quantum. of subsidy varies from State 
to State and from RI. 200/- to RI. SOO/-
per boUle site. In some States, houso-
sites are acquired by Government and al-
lotled free of charge. Generally, the c:oet 
of construction of a hoUle for purposes 
of subsidies for housing has been fixed 
at RI. 1200/- wbi<:b could be raised at 
the diecretion of the State Government to 
Rs. 1600/-. In the case of snowbound 
areas bordering the Himalayas, the cost 
has been fixed at RI. 2000/-. Aaeinst this 
ceiling. subsidy of 75% is aiven and the 
balance 25 % is expected to be conUibuted 
by the beneficiary. The expenditure on 
subeidy is shared on a 60: 40 basis bet-
ween the Central and State Governments 
undCr State Plan scbemes, and on a 100% 
basis by tho Central Government in the 
case of C81traJ Sector Schemes. 

(b) The subsidy is paid through the 
Slate Governments to be beneficiaries. 

(c) The bousing scbemes are in opera-
tion, in samo form or other, in all the 
States. The figures of expenditure in the 
States for the current year would be avail-
able·ooIy after tho year closes. 

RAID ON 11IE REsIDENCE OP A FaUIT 
MI!II.CHANT OP I>i!LHI 

4403. SHRI K. N. PANDEY: Will the 
MiDister of FINANCE be pleased to state: 

(a) wbether it is a fact that the Customs 
authorities have raided many times the 
residence and office of Shri Lekh Raj, im-
porter of fresh fruits from AfghaDistan in 
Shatti Nagar and cloth market, Delhi 
sincIe 1963; and 

(b) if 80, tho reasons for not takIDa any 
action against him so far? 

nm DEPUTY PRIME MINISTER. 
AND MINISTER OF FINANCE (SHRI 
MOIlAlUI DESAI) : (8) and (b) On 3lat 

May, 1963 and 2nd January, 1964 the 
prcmiacl of Shri Lekb Raj in Delhi were 
_rched by the Customs authorities in 
the course of investiptions into certain 
scizures of gold from two other persons. 
However, nothing incriminatiDl was found 
duriq these searcbes and, therefore, the 
question of taking any action unclei' the 
Customs law did not arise. 

DI!UII FaUIT MUCHANT PIBM IHVO[.VBD IN 
SMuOOLIHG 

4404. SHRI B. K. DASCHOWD-
HURY: 

SHRI YASHPAL SINGH: 

Will the Minister of FINANCE be pleas-
ed 10 slate : 

(a) whether the Customs authorities have 
seized twice during 1966 and 1967 amount 
worth about Rs. S laths sent in a parcel 
from Bombay to MIs. Lekh Rai Maman 
Chand of 51, lndra Market, Delhi-7; 

(b) if 80, the slage at which the investi-
gation ill at present against the firm; 

(e) whether it is a fact that this firm 
through their branches at Amritsar, Delhi 
aDd Bombay smuggled gold in the crates of 
fresh and dry fruits from Afghanistan; aDd 

(d) the steps taken to blacklist this firm? 

TIlE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) No, Sir. 

(b) DoeJ not arise. 
(e) The GovernmeDt have no such in-

formation. 
(d) Does not arise. 

FINANCE CoMMISSION 

4405. SHRI YASHPAL SINGH: Will 
the Minister of FlNANCE be pleased to 
state: 

(a> whether Government are contemplat-
ing the setting up of a new Finance Com-
mission befOl'e tho Fourth Plan is finalised; 
and 

(b) if so, when a decision would be an-
nounced ? 

THE DEPUIY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORAIUI DBSAI): (a) a»d (b). The 




